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16,07 . 2000,
Hon' Ic, S5.KeI Neqgui.Jdslie.

Fon' lir, 9e Hiswags, Helle

ori, A.o. Dluakar, learned c:n.fnaal f or
the applicant. ari. A lchelzy, learned counsel 4

for the respundents,

The applicant has come up impughing ———
vrder dated 6,9.99 thrasgh which -the -L
B partmental Appellate Authori t.}-*' EhE LEeneral

rianag er, Urdinance Clotling Facuory, shzhj _rh:,n;:unl

cemanded back, the proceedings with same

directions to the presiding officer and then to
canplete the departmental enquiry, we find the

Appellate Aauthority has exercised his mind and

J\#I yiven gramads in suypport of his order end \
directions in respect of departmental proceedings
«nd therefore, we donot find pDOper shese tO

ihtﬁrfﬂar in the usatt Er“/‘_‘: = &
DU Alege of clfadin i

The U.hA is disnissed at admission st &g ee

No urciﬁa\st/ucust. '
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